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IN THE CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
BENCH-SM

Excise Appeal No.E/1745/08-SM
[Arising out of Order-in-Appeal No.144(RKS) CE/JPR-1/2008

dated 25.06.2008 passed by the Commissioner (Appeals),
Central Excise, Jaipur].

M/s.Anamika Conductors Ltd. ...Appellant
Vs.
CCE, Jaipur ... Respondent

Present for the Appellant : Shri Bipin Garg, Advocate
Present for the Respondent:Shri.Anil Khanna,S.D.R.

Coram: HON’BLE MR. D.N. PANDA, JUDICIAL MEMBER

Date of Hearing/Decision:4.10.2011

ﬂ
)ﬂ‘\!\aﬂ ORDER NO. —] l,,jzl // 20! SMD%T)/E/D___

PER: D.N.PANDA

Ld. Counsel submits that interest has been demanded on
the supplementary invoices issued by the appellant for
recovery of the sale price. According to him if no notice was
issued for recovery of interest duly under Iaw)the proceedings

is time barred. But Id. Counsel confirms that the recovery
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notice was issued under section 11AB of Central Excise Act

1944 for recovery of interest.

2. It may be stated that interest is the consequence of duty
demand either made in adjudication or duty short paid by the
assessee. The consequence of the short payment does not
require re-determination of the interest because short payment
itself is a ground for recovery of interest. Accordingly, appeal

is dismissed.

[Dictated & Pronounced in the open Court].

(D.N.PANDA)
JUDICIAL MEMBER

Anita




